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| TEM NO 10 COURT NO. 8 SECTION 111

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s). 29016/2012
(Arising out of inpugned final judgment and order dated

31/08/ 2012 in CMAP No. 754/2012 passed by the Hi gh Court O
Judi cature At Al | ahabad)

DWARI KESH SUGAR | NDUSTRI ES LTD. Petitioner(s)

VERSUS

STATE OF U.P. & ORS. Respondent ( s)
(with appln. (s) for exenption fromfiling o.t. and exenption
fromfiling o.t. of annexures and interimrelief and permni ssion
to bring on record subsequent facts and docunments and perm ssion
to file additional affidavit and permission to file additional
docunents and pernission to file synopsis and |ist of dates and
perm ssion to file volune-ii and permission to file volunme-iii
and prayer for interimrelief and office report)

Date : 08/07/2014 This petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE JAGDI SH SI NGH KHEHAR
HON BLE MR JUSTI CE ROH NTON FALI NARI MAN

Pi naki M shra, Sr. Adv.
Saneer Parekh, Adv.
Sumt Goel, Adv.

Nitin Thukral, Adv.

Gal av Sharma, Adv.

Ms. Parekh & Co.

For Petitioner(s)

SSSE5S

—
o
=

For Respondent (s) D nesh Dwi vdei, Sr. Adv.
R K S. Yadav, Adv.

r M. Ardhendurmauli Kunar Prasad, AOR
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UPON hearing the counsel the Court made the follow ng
ORDER

Li st before a Bench, which does not conprise one of us

Signature Not Verified

(Hon’ bl e Rohinton Fali Nariman, J.).

Digitally signed by

Parveen Kunar

Chawl a

Date: 2014.07.09

16:49:21 | ST
Reason:

(Parveen Kr. Chaw a) (Phool an Wati Arora)
Court Master Assi stant Regi strar



